
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 1067/2024 

IN THE MATTER OF: 
ANTI CORRUPTION AND CRIME CONTROL FORCE 
THROUGH RAJ KUMAR ... APPLICANT 

VERSUS 

DELHI POLLUTION CONTROL COMMITTEE 

INDEX 

. .. RESPONDENT 

S.NO. PARTICULARS PG.NO. 
1. ACTION TAKEN REPORT FROM AND ON 

BEHALF OF RESPONDENT NORTHERN 
RAILWAY ' PERSUANT TO THE LETTER 
DATED 21.10.2024 FROM DELHI POLLUTION 
CONTROL COMMITTEE IN REFERENCE TO 
THE CAPTIONED PETITION. 

2. ANNEXURE A-1 
THE TRUE COPY OF THE LETTER DATED 
21.10.2024 

3. ANNEXURE A-2 
THE COPY OF SAID PROCEEDINGS OF 
REMOVAL OF KABADDI WALAS AND OTHER 
SOFT ENCROACHMENTS 

4. ANNEXURE A-3 
COPY OF SAID JOINT NOTE IS ALSO 
ENCLOSED SIGNED ON 26.10.2024 

5. ANNEXURE A-4 
THE COPY OF THE SAID PHOTOGRAPHS 

DATE: 14.11.2024 
RAILWAY Place: Delhi Through 

Om Prak.a , dvocate 
SPC UPI/Railways 

Office - J-59, B.K. Dutt Colony 
Jor Bagh Road, New Delhi - 110003 

Mob. No. -9818199013 
Email Id - oplawassociates@gmail.com 
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1
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 1067/2024 

IN THE MATTER OF: 
ANTI CORRUPTION AND CRIME CONTROL FORCE 
THROUGH RAJ KUMAR ... APPLICANT 

VERSUS 

DELHI POLLUTION CONTROL COMMITTEE ... RESPONDENT 

ACTION TAKEN REPORT FROM AND ON BEHALF OF 

RESPONDENT· NORTHERN RAILWAY PERSUANT TO THE 

LETTER DATED 21.10.2024 FROM DELHI POLLUTION 

CONTROL COMMITTEE IN REFERENCE TO THE CAPTIONED 

PETITION. 

MOST RESPECTFULLY SHOWETH: 

1. That the Respondent is filing the present reply and action taken at 

the site pursuant to the letter dated 21.10. 2024 sent by the Delhi 

Pollution Control Committee in reference to the captioned 

application, whereby the office of Senior Divisional Commercial 

Manager DRM office Delhi Division, Northern Railway whereby, 

with reference to the captioned O.A. it was asked by the Delhi 

Pollution Control Committee to take suitable action for removal of 

illegal junk and garbage lying in one km of Railway track in 

Rampura, Delhi - 110035 which is leading to foul smell, air 

pollution, water contamination, the copy of said letter dated being 

number F.No. DPCC/10(10)(72)/leg-24/2709 dated 21.10.2024. The 

true copy of the letter dated 21.10.2024 is hereby annexed and 

marked as ANNEXURE A-1. 
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2. That the competent authority of Delhi Division, Northern Railway 

immediately after the receipt of the letter from the Delhi Pollution 

Control Board Committee has issued the necessary instruction and 

the encroachments including kabaddi walas and other soft 

encroachments got removed forthwith ensuring that no junkyard and 

garbage is being collected through these undesired sources. The copy 

of the said action of removing the kabaddi walas and other soft 

encroachments from the location i.e., KM 7/14 to KM 7/00 km 

downline side (from Shakur basti to Dayabasti) in the presence of 

SSE/W/SSB/Line, SI Harsh Huda from Delhi Police, SI/RPF/DBSI, 

JE/SSB. The copy of said proceedings of removal of kabaddi walas 

and other soft encroachments is enclosed herewith as ANNEXURE 

A-2. 

3. That a joint note of the above removal proceedings of the kabaddi 

walas and other soft encroachments has also been prepared wherein 

it has been specified that the commercial soft encroachments i.e., 

kabaddi walas, etc. and other soft encroachments has been removed 

on 26.10.2024 from 12:10 Hrs to 15:15 Hrs on KM 6/25 to 6/29 

along downline (SSB-DBSI Route) wherefrom jhuggies/soft 

commercial encroachments spread across 1700 Sq. mtrs. were 

removed with the help of SI Sunil Kumar, Head Constable Sandeep 

Kumar and JE Sunny Kumar and the program of removal of 

encroachment got carried out peacefully a copy of said joint note 

signed on 26.10.2024 is also enclosed herewith as ANNEXURE A­ 

3. 

4. The photographs of said action taken in removing the commercial 

soft encroachments including kabaddi walas, etc has been sown 

whereby the area is clearly shown having being cleared from 

junkyard and garbage heaped due to those undesired encroachments. 
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The copy of the said photographs is enclosed herewith as 

ANNEXURE A-4. 
5. That the Delhi Division, as advised by the Delhi Pollution Control 

Committee has removed the soft commercial encroachment lying in 

its land at the site under reference to the subject matter pending 

adjudication under captioned Original Application before this 

Hon'ble Tribunal. 

6. That the Delhi Division of Northern Railway ensures this hon'ble 

Tribunal that the Orders and directions of this Hon 'ble Tribunal and 

the statutory authorities are of paramount importance towards the 

"Green Railway drive" aimed at net zero emission by 2030. 

Date: 14.11.2024 
Place: New Delhi 

SUBMI1TED BY: 
Sr. Divisional Engineer -III 

DRM Office, Northern Railway 
state Entry Road 'ew Delhi= 110055 s-­ a. 

Sr. Divisina [er III 
Northern Railway, New Delhi 
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 1067/2024 

IN THE MATTER OF: 
ANTI CORRUPTION AND CRIME CONTROL FORCE 
THROUGH RAJ KUMAR ... APPLICANT 

VERSUS 

DELHI POLLUTION CONTROL COMMITTEE 

AFFIDAVIT 

...RESPONDENT 

I, Gyanendra Pratap Singh, S/o Shri Roshan Singh, working as Senior 
Divisional Engineer-III, in the office of the Divisional Railway Manager, 
Delhi Division, Northern Railway, New Delhi-110055, the deponent do 
hereby solemnly afform and declare as under: - 

I. That I am competent to swear upon this affidavit. 
2. That I am well versed with the facts of the present case, and the 

present rejoinder has been filed by the counsel for the Petitioner 
under my express instructions. 

3. That the contents of the accompanying rejoinder have been 
oM _understood by me and the same are not being repeated herein for the 
NO7, sake of brevity. 

::'l� 
7o%. '#, "o ,''0 .,%t 
y " 

/ 
'Er, FICATION 

Sr. Divisional Engineer-Il 
Northern Railway, New Delhi 
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14 NOV 2074f 

Verified at New Delhi on this 14" day of November2024, that the contents 
of the above affidavit are true and correct. No part of it is false and nothing 
material has been kept concealed therefrom. 

__.-:. 
«"» 

t. DEL 
Regn. No. 

Expiry .% 

. 
t4 NOV 2024, 
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6? 
By peed post/e-mail 

---DELI POLLUTION CONTROL COMMfTTpr , 
DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI 

Dated: 9(-I¢ 90$4 
visit us at: http://dpee.delhigovt.nie.in 

3"FLOOR, DMRU BUILDING. SHASTRI PARK. DEL1H1-53 

To. 

'·we» 
L 
F. No. DPCC/(10)(10)(72)/Leg-24 

\_,;�' 
Divisional co111mercinl manager, /lc-1'1 / ,.l.,,, ·Fs 

DRM Office, Northern Railway (Delhi Division) /r1 
sate entry road, Connaughplace -t4 

,5[5a14%,4., 
%.odnos to]? 

Sub :- <;)A_ No. 1067/2023 "Anti Corruption apd Crime Control Vs. DPCC 
�ed 

before_Hon'ble_NGT 

-) 

water contamination. 

his ms.in reference to the Original application No, 1067/2023 "Anti Corruption and Crime 
onroi s. DPCC & Ors" regarding the issue of illegal junkyard and garbage collection in 

km of the railway track in Rampura, Delhi-110035 leading to foul smell, air pollution and . . 

In view of:he above, you are kindly requested to direct the concerned officer to take necessary 
action in this regard and file Action Taken Report before Hon'ble NGT with a copy to Delhi 
Pollution Contro! Committee. 

Next date of Hearing- 21.11.2024 

Encl: As above. 

Y�lly, 

kc% 
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Ty 'e 
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«nt- Nole 

A ke pg Me320mme id Lle Mo -Sw/hurl-] dled 
l+ 4 sse/ssn]L (e#wen cay-), +he »iroval c1 terelf 901 eocaachoent a4 bn emovcd , laed a6/o/o24 }w 

1z.+0 +s l 1s'Is es on iolee km /, ho '/sq «Ao{] 
N U (ss8-DB1 ulo)· }lex 80 j4[/ cared¥ 
es 0achrent (4/soy I400 £470) »moved cit #Ae Ap 
0 S·1· Sun~ ma -t 5 (RPF PTR), Mc &ndrw} km 
+2(s«as-pwh»«n $,Ml, Snny j&me (el]c/LP) 
+%hrs 2cl{ Nrs ct JcB· Z }pamm «d mneeW 
·] cc«he hes cad et >kKly. ..4, 'tac»y EA 

% ,da} el Sine_mi sonny kr9 
(Hc]so Roal) (s[#y) (el-/L) 
lri bc / pre '/ 
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